Li sted on :
Court No.
[tem:

SECTION- | |
I N THE SUPREME COURT OF | NDI A
CRIM NAL APPELLATE JURI SDI CTI ON

PETI TI ON FOR SPECI AL LEAVE TO APPEAL (CRL.) NO 2121 OF 2013
W TH

CRIM NAL M SCELLANEQUS PETITION NO. 8852 OF 2013
(Application for bail)

Subhash Si ngh ...Petitioner
VERSUS
State of Utar Pradesh ... Respondent
AND
PETI TI ON FOR SPECI AL LEAVE TO APPEAL (CRL.) NO 3062 CF 2013
W TH

CRIM NAL M SCELLANEQUS PETI TION NO._ 8770 OF 2013
(Application for bail)

Ravi ndra Yadav ...Petitioner
VERSUS
State of Uttar Pradesh ... Respondent
OFFI CE REPORT

The matters above nentioned were |isted before the Hon' ble
Court on 16th August, 2013 when the Court was pleased to pass the
foll owi ng order:

“Exenption granted.
| ssue notice returnable in six weeks.

Dasti, in addition, is permtted to be
served on the standing counsel for the State.
Prayer for bail wll be considered after

respondent enters appearance.”

Accordi ngly Show Cause Notice returnable on 7th Oct ober, 2013
was issued to the Respondent/State by registered post A D on
23rd August, 2013 and notice was also issued to Counsel for the
Petitioner for effecting dasti service on the Respondents in both

matters.



M. MR Shanmshad, Advocate has on 25th Septenber, 2013 filed
Vakal at nama/ Appearance on behalf of Respondent/State in both
matters.

Service of Show Cause Notice is conplete in both matters.

The matters are listed before the Hon' ble Court with this

of fice report.

DATED this the 1st day of October, 2013.

ASS| STANT REG STRAR
Copy to :

M. Naresh Kumar, Advocate
M. MR Shanshad, Advocate

ca/ dk ASSI STANT REG STRAR



